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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI
Original Application No.312/2026
Public Action Committee and others:-

1. Public Action Committee (PAC) through its
authorize representative Sh. Jaskirat Singh aged
about 48 Years son of Makhan Singh, Resident of
H.No.561-L, Model Town, S.0. Ludhiana,

Punjab.Email:mattawarasutlejpac@gmail.com Mobile

no.9815781629

2. sh. Jaskirat Singh aged about 48 Years son of
Makhan Singh, Resident of H.No.561-L, Model

Town,S.O.Ludhiana,Punjab.Email:mattawarasutlejp

aq@gmail.com Mobile no. 9815781629

3. FKuldeep Singh Khaira Aged about 48 years son of
Ujagar Singh, resident of 125,2R, Ishar Nagar,
Khaira dairy, GNE College, Ludhiana, Punjab

Email-kuldeepsinghkhairaS@gmail.com Mobile no.

9815781629

ATTESTED

Notary Puh!fc Nawarshahr
(SB.S Maaagr) iPpminsy iat o

20 JuL 2026
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4. Dr. Amandeep Singh Bains aged about 43 years

son of Resham Singh resident of 1120, Farmers
abode,

near Post office, Basant Avenue, Distt.

Ludhiana, Punjab,.Email: amandeepsinghbains@yahoo.

com Mobile No.9815781629

Gurpreet Singh Plaha Alias Gurpreet singh aged
about 40 years son of Davinder Singh resident of

H.No. 2028/62/10, street no.4, Captain Nagar,

Lohora, S.0. Ludhiana, Punjab. Email:
gurpreetsinghplaha@gmail.com Mobile no.
9815781629

6. Moonstar Kaur aged about 44 years D/o of Gurpreet

Singh Doad, resident of H.No. 5693, Model Housing

Complex, Sector-13, Manimajra, Chandigarh.
Email: moonstar.kaﬂr@gmail.com Mobile no.
9815781629
..Applicants
Versus

1. State of Punjab through The Chief Secretary,
Government of Punjab, Punjab Civil Secretariat,

Sector 1, Chandigarh. Email: cs@punjab.gov.in

SOTARN

Rochsl Dg
Regd ho. 11554
Nawanshahr
(S.6.5. hagar]
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2. Principal Secretary to Government of Punjab,
Department of Housing and Urban Development,
PUDA Bhawan, Sector 62, S.A.S. Nagar, Mohali,

Punjab. Email: shud@puda.gov.in

3. Principal Chief Conservator of Forests & Head of
Forest Force Department of Forests and Wildlife
Preservation, Punjab, Forest Complex, Sector 68,
S.A.S Nagar, Mohali, Punjab. Email:

forestcomplex@gmial.com

4. Secretary Ministry of Environment, Forest and
Climate Change Government of 1India, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi-

110003 Email: secy-moef@nic.in / mefcc@fgov.in

5. Financial Commissioner/ Principal Secretary
Department of Revenue, Rehabilitation and
Disaster Management, Government of Punjab, Punjab
Civil Secretariat, Sector 1, Chandigarh. Email:

fcr@punjab.gov.in

6. Deputy Commissioner, S.A.S. Nagar District
Administrative Complex, S.A.S. Nagar, Mohali
r

Punjab. Email: dc.mhl@punjab.gov.in
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11.
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Deputy Commissioner, Rupnagar District
Administrative Complex, Rupnagar, Punjab. Email:

dc.ropar@punjab.gov.in

Deputy Commissioner, Shaheed Bhagat Singh Nagar
District Administrative Complex, Nawanshahr,

Punjab. Email: dc.nsr@punjab.gov.in

Deputy Commissioner, Hoshiarpur District
Administrative Complex, Hoshiarpur, Punjab.

Email: dc.hsr@punjab.gov.in

Deputy Commissioner, Pathankot District
Administrative Complex, Pathankot, Punjab.

Email: dc.pathankot@gmail.com

Deputy Commissioner, Gurdaspur District
Administrative Complex, Gurdaspur, Punijab.

Email:dc.grd@punjab.gov.in,dcofficegurdaspurlgm

ail.com

Punjab Pollution Control Board through its member
Secretary, Vatavaran Bhawan, Nabha road, Patiala,

Punjab. Email: msppcb@gmail.com

Rege !
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(SB.S. Nagar) (Punjab) india
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14.

15.

113 S

State Environment impact assessment authority,
Punjab through its member secretary, office at
Punjab Pollution Control Board Complex, Vatavaran
Bhawan, Nabha Road, Patiala, Punjab. Email:

seiaapunjab@ggial.com

Sh. Vikas Garg, IAS Principal Secretary to
Government of Punjab, Department of Housing and
Urban Development, PUDA Bhawan, Sector 62, S.A.S.
Nagar, Mohali, Punjab. Email:

ps.hud@punjab.gov.in

Sh. K.A.P. Sinha, IAS Chief Secretary,
Government of Punjab, Punjab Civil Secretariat,

Sector 1, Chandigarh. Email: cs@punjab.gov.in

...... .Respondents
Reply by way of short affidavit of
Gurmukh Singh, District Town Planner,
Shaheed Bhagat Singh Nagar (Nawanshahr)
on behalf of respondent no. 8 Deputy
Commissioner, Shaheed Bhagat Singh Nagar

( Nawanshahr ).

(S 8.5 Naga) (Punjap; o

20 JuL 202
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RESPECTFULLY SHOWETH: -

That the above named deponent, do hereby solemnly

affirm and declare on as under: -

1. That in the above site matter, as per the order
dated 18-05-2026, passed by Hon’ble tribunal, the
respondent no.8 made compliance of the above said
order and called the meeting on 01-07-2026 at 3
PM and in the said meeting, Additional Deputy
Commissioner (G) Shaheed Bhagat Singh Nagar,
District Revenue Officer, Shaheed Bhagat Singh
Nagar, District Forest Officer, Shaheed Bhagat
Singh Nagar at Garhshankar, Tehsildar, Balachaur
and District Town Planner, Shaheed Bhagat Singh
Nagar remain come present. The proceeding of

meeting enclosed as (Annexure-R1/T)

2. That in the said meeting, it is disclosed that as
per the order dated 18-05-2026 passed by Hon’ble
Green Tribunal, regarding demarcating the PLPA
de-listed land, as per the Letter No. 1294 dated
12-06-2026 issued by District revenue Officer

Shaheed Bhagat Singh Nagar to District Forest

nshah!
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officer Nawanshahar at Garhshankar, the record is
demanded of PLPA de-listed land according to
Village Level/Tehsil Level/Revenue Record.

That as per letter no. 1837 dated 15-06-2026,

District Forest Officer sent the demanded

record/documents to District Revenue Officer. As

per the above said letter no. 1837, it is added
therein that “Direction may kindly be passed to
appoint retired Kanugoo/Patwari to demarcate the
de-listed land as soon as possible. With this
regard, the payment will be paid by the Forest
Department under Campa Scheme. The estimate of
the expenses for the said purpose may kindly be
given to the Forest Department so that the said
expenses be approved under Campa Scheme’”. As per
the above said letter, no land is de-listed under
PLPA of any village belongs to Nawanshahar and
Banga Tehsil, Some 1land from 42 villages of

Tehsil Balachaur is de-listed from PLPA

(Annexure-R2 attached).
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That District Revenue Officer Nawanshahar vide
its letter no. 1331 dated 22-06-2026 write and
send copies of documents demanded by Forest
Department to Tehsildar Balachaur and asked to
send the detail of estimate expenses upon

demarcating the land till 23-06-2026.

That in the said meeting, Tehsildar Balachaur
disclosed that the demarcation of the land de-
listed from PLPA, will be demarcated by digital
GPS Mapping. For the said purpose, one D-GPS
agency needs to be hired. With this regard, on
02-07-2026, publication is going to be published
in Dainik Savera newspaper. With this regard
notice published in Dainik Savera Newspaper on
dated 02-07-2026. True translated copy of

Newspaper enclosed as (Annexure-R3/T). In this

regard, estimate/quotation from the concerned
agencies will be called till 06-07-2026. Till 06-
07-2026, whosoever agency will give their
estimate/quotation, according to that asg

per

rules, eligible agency estimate will be informed

, | "TEIKA
Rachho3l Dass ) O'KA“ ATT ’
Regd No. 11564 :
Wawarst ahr : \ Notary Public Nawanshsh?

)
(38.5. Nagar) (Punjab) inaié

(S.8.5. Nagar)

20 JuL 208




117 9

to District revenue Officer and Forest Department

Nawanshahar.

That District Town Planner, present in the
meeting, disclosed that the information regarding
existing construction under PLPA de-listed land
can only be ascertained after demarcation of land
and the K.M.L. file provided by concerned agency.
District Town Planner also disclosed that "“As per
their office record Government of Punjab
Department of Housing and Urban Development
(Housing-1 Branch) according to Notification No.
H-U-11020/183/2025-4H1/1/1248240/2025 Dated 20-
11-2025 policy, no any approval is issued and no
any case is under process in their office”. The
proceeding of meeting has been forwarded vide
memo no. 475-478 DTP (N) /NGT-1 dated:03-07-2026 to
District Revenue Officer, S.B.S. Nagar,
Tehsildar, Balachaur and others for further
necessary action. True translation of letter
through proceeding of meeting to concerned

department as (Annexure-R4/T ).

ATY €5/

- "
‘\y\ Notary Pubil

Nawan} e (383 N pPa
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In view of the above, it is, therefore, humbly
prayed that the present petition may kindly be
disposed of qua the answering respo'ndents, in the
interest of justice.

Dale! - 2057 .2¢

Depgnent
Place - 5'&&&&(@\ %

District Town Planner,
Nawanshahr. ~—
VERIFICATION:

Verified that the contents of the para no. 1 to
6 of reply by way of short affidavit are true and
correct to the best of my knowledge and as per
information derived from the official record. No part

of it is false and nothing has been concealed or

misstated therein.

Deponent
Regd vy
{SN'%gsanshahr ; ?/rm
District Town Planner,
Nawanshahr. - '

Notary Pub' c Nawanshahr
($.B.5. Nagar) (Prni=h) ‘1dis

20 JuL 2026
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Annexure-R1/7

TRUE TRANS TION OF MEETING PROCCEDING

Meeting Proceeding
Subject:- Regarding Submit fidavit £from Deputy
Commissioner, Shaheed Bhagat Singh lNagar with regard
to Application No. 312/2026 Public Action Committee

and others versus State of Punjab and cothers

With regard to above sited matter, to submit
affidavit of Deputy Commissioner, Shaheed Bhagat
Singh Nagar in the Hon’ble Court prior to 21-07-
2026, the below mentioned officer from different
department under the supervision of DC, SBS Nagar
remain present in the meeting held on 01-07-2026 at
3 PM.

1. Rdditional Deputy Commissioner (G) Shaheed

Bhagat Singh Nagar,

2. District Revenue Officer, Shaheed Bhagat Singh

Atlrid

Nagar,

C!sﬁct ownPlannaf
Nawanshahr,

e

True Translate Copy
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3. District Forest Department, Nawanshahar at
Garhshankar,

4. Tehsildar, Tehsil Balachaur,

5. District Town Planner, Shaheed Bhagat Singh

Nagar.
To start the meeting, Deputy Commissioner welcome

all the officer present in the meeting and told to

the Additional Deputy Commissioner(G) to aware to

the officer come present about the matter with

regard to court case and to start the proceeding of

meeting. Additional Deputy Commissioner(G) to start
the meeting told that in the above sited matter,
Deputy Commissioner, Shaheed Bhagat Singh Nagar made

as party at serial number 8 as Respondent in the

above sited case. With regard above sited case,
during the proceeding vide order dated 18-05-2026
given below remarks added “Respondent no. 6 to 11 in
their reply affidavit will disclose the demarcation

status of de-listed PLPA land, existing

constructions and permissions which have been

granted in pursuance to the impugned policy”
Aot

District mPlanner,
Nawanshahr., ~

w3

True Translate Copy
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As per undersign with regard to submit affidavit in
the Hon’ble court the order dated 18-05-2026 passed
by Hon’'ble Green Tribunal, regarding demarcating the
PLPA de-listed land, as per the Letter No. 1294
dated 12-06-2026 issued by District revenue Officer
Shaheed Bhagat Singh Nagar to District Forest
officer Nawanshahar at Garhshankar, the record is
demanded of PLPA de-listed land aécording to Village
Level/Tehsil Level/Revenue Record. As per letter no.
1837 dated 15-06-2026, District Forest Officer sent
the demanded record/documents to District Revenue
Officer. As per the above said letter no. 1837, it
is added therein that "“Direction may kindly be
passed to appoint retired Kanugoo/Patwari to
demarcate the de-listed land as soon as possible.
With this regard, the payment will be paid by the
Forest Department under Campa Scheme. The estimate
of the expenses for the said purpose may kindly be
given to the Forest Department so that the said

expenses be approved under Campa Scheme”. As Per the

above said letter, no land is de-listed under PLPA

Miated|
District Mﬁg'anmr’

Nawanshahr, X

-

True Translate Copy
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°f any village belongs to Nawanshahar and Banga
Tehsil, Some 1land from 42 villages of Tehsil
Balachaur is de-listed from PLPA.

According to the facts mentioned in the above
sited letter District Revenue Officer Nawanshahar
vide its letter no. 1331 dated 22-06-2026 write and
send copies of documents demanded by Forest
Department to Tehsildar Balachaur and asked to send
the detail of estimate expenses upon demarcating the

land till 23-06-2026.

In the said meeting, Tehsildar Balachaur
disclosed that the demarcation of the land de-listed
from PLPA, will be demarcated by digital GPS
Mapping. For the said purpose, one D-GPS agency
needs to be hired. With this regard, on 02-07-2026,
publication is going to be published in Dainik
Savera newspaper. In this regard, estimate/quotation
from the concerned agencies will be called till 06-
07-2026. Till 06-07-2026, whosoever agency will give
their estimate/quotation, according to that as per
rules, eligible agency estimate will be informed to

Altoted
Dlstﬂct;o%Planner,
Nawanshahr, - -
b

True Translate Copy
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District revenue Officer and Forest Department
Nawanshahar.

District Town Planner, present in the meeting,
disclosed that the information regarding existing
construction under PLPA de-listed land can only be
ascertained after demarcation of land and the K.M.L.

file provided by concerned agency. District Town

Planner also disclosed that "“As per their office

record Government of Punjab Department of Housing

and Urban Development (Housing-1 Branch) according

to Notification No. H-U-11020/183/2025-4H1/1/

1248240/2025 Dated 20-11-2025 policy,no any approval
is issued and no any case is uﬁder process in their
office”.

After listening of thoughts of the all officer
present in the meeting, Deputy Commissioner told to
District revenue Officer that the process of getting
estimate from the concerned agencies with regard to
demarcating the de-listed land under PLPA be fast
and as soon as possible the demarcation process of

land de-listed from PLPA be started and order be

Mtested
District To ‘ﬁLnner’

Nawanshahr,

u

True Translate Copy
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given to the concerned agency to complete the work
within the limited period.Affidavit to be submitted
Prior to 21-07-2026 before the Hon’ble court on
behalf of Respondent no. 8.

At the end Deputy Commissioner Thanks to all

the officer present and the meeting was concluded.

SD/- SD/-
Additional Deputy Deputy Commissioner
Commissioner (G) Shaheed Bhagat Singh Nagar
Shaheed Bhagat Singh Nagar N {M&

District Town Planner,
Nawanshahr,

up

True Translate Copy
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Annexure-R2

De-listed Village List

Details of wvillages delisted from Section 4/5 of
PLPA of 1900, falling i1n Tehsil Balachaur, District
SES Nagar. (ks per information received from
Cistrict Forest Officer, SBS Nagar)

r %o Villzge Nzme Eadbast No.

|

'—’-—z—' - k_v"- 366

'
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l
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9

£. Toczow=_ 369
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o
)
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c. Mocoupur 377
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11 M=Eos 379
12. S e—— 380
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120 | Siana
21, Rohmu *
22, Jogewal
(230 [Takaria -
24. |Ballowal Saunkhari
LEET—_—__‘—Tandoh
26 _ﬁehandipur
27. 'Kular
' 28. Mohan Majra
29. Nighi
30. Tundewal
31. Golu Majra
32. Baggowal
33. Paniali
34. Majra Jattan |
Raipur 1413
Nangal {414
Fatehpur ;415
’Banah :416
Tonsal ’417
Asron ;418
]Rail Majra f419
lKathgarh |203
SD/-
District Forest Officer,
Nawanshahr
| Hutd
District Towr Planner,

Nawanshahr, — :
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Annexure-R3/T

TRUE TRANSLATION OF PUBLIC NOTICE IN NEWSPAPER DATED

02.07.2026 IN DAINIK SAVERA

Subject: Original Application No. 312/2026 Public
Action Committee and others versus State of Punjab
and others National Green Tribunal, New Delhi.

By this notice it informed to general and special
that with regard to above sited matter District Forest
Officer Shaheed Bhagat Singh Nagar is going to
demarcate the de-listed land come under PLPA 1900 and
the record of the said Khasara number is available in
this office. To demarcate the land of these 42
villages, retired Kanugo/Patwari is going to be
appointed. To demarcate this land General, Special
and firm are ordered to informed that till 06-07-
2026, estimate/quotation with regard to above cited
matter be sent to undersign within time, after the
lapse of time it will not be consider. Number

268/Reader Dated 26-06-2026

SD/-
Tehsildar Cum Circle revenue Officer

Balachaur Akkwd@éﬁ

- cus Nl o

True Translate Copy
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Annexure-R4/T

TRUE TRANSALATION OF LETTER THROUGH PROCEEDING OF

MEETING FORWARD TO CONCERNED DEPARTMENTS

Nagar and Gram Planning Department Punjab
Office:- District Town Planner (P & R) Shaheed Bhagat
Singh Nagar
2ddress 0ld Tehsil Building, in front SSP Office,

Email dtpsbsnagarZgmail.com

To
1. 2Additional Deputy Commissioner (G), Shaheed
Bhagat Singh Nagar,
2. District revenue Officer, Shaheed Bhagat
Singh Nagar,
3. District Forest Officer, Nawanshahar at
Garhshankar,
4. Tehsildar, Tehsil Balachaur.
Letter No. 475-78 D.T.P. N / N.G.T-1 Dated 03-07-
2026 J Y _5,}:)‘
Dhtkinwn£¥¥meg

L

True Translate Copy
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Subject: Regarding Submit affidavit from Deputy
Commissioner, Shaheed Bhagat Singh Nagar with regard
to Application No. 312/2026 Public Action Committee

and others versus State of Punjab and others

In the above sited matter Regarding Submit
affidavit in the Hon’ble court prior to 21-07-2026,
the meeting proceeding held under the presidentship

of Deputy Commissioner attached herewith is forward

to do appropriate action.

Attached: 0.A

SD/-
District Town Planner (P & R)

Shaheed Bhagat Singh Nagar dﬁ

fioh

District To anner,
Nawanshahr, - -

up

True Translate Copy
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
VAKALATNAMA
Original Application No.312 of 2026

IN THE MATTER OF:
Public Action Committee & Others. ...Applicant(s)

Versus
State of Punjab & Others. ..Respondents

I, Gurmukh Singh District Town Planner, Shaheed Bhagat Singh Nagar
(Nawanshahr), appearing on behalf of Deputy Commissioner, Shaheed Bhagat
Singh Nagar (Nawanshahr), Respondent no. 8 in O.A. No.312 of 2026- Public
Action Committee & Others Vs. State of Punjab & Others and do hereby appoint
and retain Smt/ Sh. to act and to appear
for me/us in the above Suit/Petition/Appeal/reference and on my/our behalf to
conduct and prosecute (or defend) or withdraw the same and all proceedings that
may be taken in respect of any application connected with the same or any
decree or order passed therein, including proceeding in taxation and application
for review, to file and obtain return of documents and to deposit and receive
money on my/our behalf in the said Suit/Appeal/Petition/Reference and in the
above matter I/we agree to ratify acts done by the aforesaid in pursuance of this
authority.

Dated this the day of July, 2026
Accepted \Q/\A‘\
(Gurmukh Singh)
District Town Planner,
Nswanshahr. ~
Appellants/petitioner/Respondents/Caveator
MEMO OF APPEARANCE
To
The Registrar
Hon’ble National Green Tribunal,
New Delhi.
Sir,

Please enter my appearance on behalf of all the Petitioner(s)/
Appellants/Respondent (s) Opposite Parties/ Intervener in mentioned above:
New Delhi
Dated thisthe_ date of 2026

Yours Faithfully
Dated 2026 Advocate for the Appellant(s)/Petitioner(s)/Respondent(s)

27
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